
IN THE CENTRAL AOniNISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEU DELHI

OA NOS. 29/90 ft 356/90

OA-29/90

SHRI RAM CHAND & OTHERS

UNION OF INDIA

SHRI B«S. HAINEE

SHRI INOERJIT SHARNA

0A-356/90

SHRI HUKUn SINGH & OTHERS

UNION or INDIA

SHRI B,S« HAINEE

MRS* SHASHI KIRAN

CORAM:

DATE or DECISIONS 24*7*1990i^

APPLICANTS

VERSUS

RESPONDENTS

ADVOCATE rOR THE APPLICANTS

ADVOCATE FOR THE RESPONDENTS

APPLICANTS

VERSUS

RESPONDENTS

ADVOCATE FOR THE APPLICANTS

ADVOCATE FOR THE RESPONDENTS

THE HON»BLE MR. T*S. OBERDI, nEnBER(a)

THE HON'BLE BR. I.K. RASGOTRA, KEnBER(A)

JUDGEWEWT fORAL)

Shri Ram Chsnd &15 etNera in 0A-;29/90 an#
, i« OA-35B/90Shri Hukun Singh an<( 6 athera^hava aubnitted that they

were eelactad for the past of Suitchnan in the grade af

iiB.1200-2040 in the aalaction held on 7,2.1987 and 11.5.1987
•n the basia af the written and viva vaea txanination. in
all, 105 cendidatas including applicants were daeXared

euceasaful. They were aant ta Zonal Training School,
Chandauai for p-l course. The applicanta ware declared
qualified in the p-1 couree, aH the opplicanta qualified
i# the M CUM. either in th. first .tte.pt .r io the
..eoBd .tte.pt. «. . reeult of the proe... ef .,l.eti.«



•/

if

•lui qualifying in tha P^l cauras tha raapandanta praaattd

S3 candiiatae as Suitehnan, Thaxaafter ftaah aalactians

vara held in 1988 and again in 1989 and cartain appaintnanta

•ade ta the post af SwitehMn an tha baaia af thaae axaainatiana

after tha aalactad eandidataa qualified in P^1 oautaa* The

grievance of the applicanta ie that avan though they had

qualified in the eeleetien and in the p-1 eaurae, thoy ware net

appainted te the post ef Switehun* They oleiRi that they should

havfe been appointed te the afaraeaid pest befara fraah aalectiena

were held,

2. ye have heard the Advocate for the applicante Shri B«S«

flainee and Advaeetes far the raspondents, Shri Indarjit Sherna

and Smt. Sheshi Kiran* The learned counsel for the roependents

oubnitted that subsequent to the oppeintiiont of 1987 batch seie

ef the qualified eondidetes who had not been appointed ae

Switohnan represented to the General Ranagar. Thair rapreaentetions
were considered by the General nanager end he has since approved
appointment of 12 of euch representationists to the afaresaid
pest. The 12 candidates 00 approved for appointment include,4
applicants in OA-358/90 and five applicants in OA-29/90, Had the
other applicants aubmitted their representations, their case
would have also been cleared,

3. ••"fuHy MnaWerlng the MttBt .nd the rival
contentions. « .re .f the view that applicants „h. ha<
quaUfted In p-l eeurae after .alectien in 1987 .h«,li have been
appointed as S„lt«..an In tha sra-a .f fc.i2oo.2040 fra. the*t.
they ,„aUfl.. p., a^raa. bafara baWin, freah a.l.atl«„.
Thar. na j„.ti«able ,r«.n- ta restrict the appelnt»„t ta
enly S3 af the qualified aan-l^ataa. deeardlnsly,-a order and direct that the appiieanta ahauld ba appalotad

•" «•» p., c«ir.a ta tl.a past•f S«lteh„n and they tim ba given natlanal flxatlai,
P.X ft.™ that data, ar tha -ate thalr i„„i,r.
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•ppolnttri, ifhiehtvar is Mrlltr*

The (Ms ar* ditpssfiri af vith the abova diroetiom,
Mithaut any orders at ta the casts.

I-. lan <T.3, Oberei)«9rot»M(A) ||eQiber(3)

en?


